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CENTRAL ADVWINISTRATIVE TRIBUNAL

FRINCIPAL BEN CH
Nl DELHI.

. R, A.No.8B6 of 1997

IN
0.8.No.434 of 1997,

pated: this the |34\ day of april,1997.
HON 'BLE ‘SHRI JUSTICE K.M.AGARWAL, CHALAYAN.

HON'S8LE SHRI S.R.ADIGE , MET3ER(A)

Sh I‘i Ve Ko Cn aUdh ary, .
SE(Civil=II) All India Radio,
CCW 9th Floor, Soochna Bhawan,
New Delhi,

Residing at New Minto Road Hostel,
Block~II, Apartment No.1/4,

New Delhi=--110 002. eeo-fpplicant,

Versus _ -

1. Union of India,
through the Secretary,
Ministry of Infomation & Broadcasting,
Shastry Bhawan,
New Delhi = 1,

2. Chief miginser(Civil)-i,
All India Radio,
P TI Building,

New Delhi - 110 001 ee .« Respondents,

0 RDER(BY CIRCULATION)

BY HON'SLE SHRI S.R.ADIGE MEMBER(A),

Perused the RA,

2. Under Section 22(3)(f) A.T.Act read with
Dfder 47 R'ule 1 CPC, a judgment/order/decision can

be reviewsed only if

1) it suffers from an error aspparent
on the face of the record;
ii) nsumaterial or svidence is discove red

which was Pot within the knowladge of
the parties or could not be produced

by that party at ths timg the judyment
waS made, despite dus diligsnce; or -

iii) for any sufficient reason cons trued to
mean ahalogous reason, .
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- 3. A perusal of the contents of the Rp

makes it abundantly clear that none of the grounds
taken thareiﬁ bring it uﬁthin the scoﬁe ahd anhit
of Section 22(3)(f) a.T.act read with Order 47
Ruls 1 opC.

: /
4, Tha R.A, is therefore rejectad.
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